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e IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH
' AT HYDERABAD.
CP.27/95 in

0A.296/92, Date of order:21-7-=95,
Betweans -
V,Nallayya coe Applicant
And
A.C, Avarachan,

The Commodore,Chief Staff Officer(P&A),
He adquarters Eastern Naval Command,
Visakhapatnam,

ave Respondent.,

Counsel for the applicant: Mr.XK.K.Chakravorthy,Advocate,
Counsel for the RespondentiMr.N,R.Devaraj,sr.lGSC,

Hon'ble Mr.Justice Y.Neeladri Rao,Vice-Chairman
Hon'ble Shri R,Rangarajan,Member{admn,)
Hon'ble Tribunal made the following order:-

Issue notice for considerstion of the C,P.for
admission only in regard to the non-payment of back
wages as per the order dt.26.10,94 in O.A.296/92,

The action 0f the Resgpondents in plécing the
applicait under suspension and the steps taken for
continuation of the disciplinary proceedings as per

the order dt.24.1.95 is in accordance with the judgment
dat.26,190,94, in 0a.296/92, Call on 31.8,.1995,

ﬂ‘IM/L!;_. 0"
Dy.Registrar(Judl)

Copy tos=-

i.3a.CeAvarchan,The Zommodore,
Chief Staff Officer(P & A),
Headquarters, Eastern Naval Command,
Visakhapatnam,
2.0ne copy to-Mr.K.K.Chakravorthy, Advocate, CAT,Hyd.
3.0ne cooy to Mr.N.R.Deva raj,s5r.CGSC,CAT . Hyd,
4.0ne spare coOpv.
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COMPARED BY/ R | APDROVED 3y
IN THE CENTRAL DMINISTRATTVE TR IBUNAL
HYDERABAD BENCH AT HYDERASAD,

THE HON'BIE MR,JUSTICE V.NEE I RAOD
' . VICE CHAIRMapN ™— ' ;
AND. /

THE HON'BLE MR, R.RA\IGAR.’XJANNM(ADMNJ

MMAMM,C,@ 9\7?( t,J‘h

mg /3»—— . ,

.
Adgitted and Interim directlons

ved,

Dlsmlss d.

' Dismissed as withdrawn

Dismissed for default v
Ordered /Rej cted. - S gﬁrw Ve
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